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$~109 
* IN  THE  HIGH  COURT  OF  DELHI  AT  NEW  DELHI 

%       Date of Decision: 13.05.2026 

+  CONT.CAS(C) 852/2026

 RAJEEV KUMAR CHAUHAN   .....Petitioner 

  

Through: Mr. Deepak Kumar Singh, Mr. 
Abhimanyu Kumar, Advs. 

    versus 
 
 RAJESH KUMAR SINGH & ANR.   .....Respondents 
    Through: Ms. Gauri Goburdhun (SPC) 
 
 CORAM: 
 HON'BLE MR. JUSTICE SACHIN DATTA 
 

 

SACHIN DATTA, J. (ORAL) 

1. Allowed, subject to all just exceptions. 

CM APPL.32250/2026 (Exemption) 

2. The application stands disposed of. 

3. The present petition has been filed by the petitioner alleging wilful 

disobedience/ non-compliance with the directions contained in the orders 

dated 06.04.2026 and 27.04.2026 passed by this Court in W.P.(C) 

4169/2026.  The said orders read as under:- 

CONT.CAS(C) 852/2026 

Order Dated 06.04.2026 
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Order Dated 27.04.2026 

4. Learned counsel for the petitioner submits that the representation of 

the petitioner has not been considered by the respondents. 

5. Issue notice. 

6. Learned counsel, as aforesaid, accepts notice on behalf of the 

respondents. 

7. Considering the circumstances, the respondents are directed to 
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consider the representation of the petitioner and pass a reasoned order 

thereon. Let the same be done within a period of two weeks from today. 

8. Further, the respondents are directed to release the outstanding salary 

of the petitioner as may be due and payable. 

9. The petition is disposed of in the above terms. 

 
SACHIN DATTA, J 

MAY 13, 2026/uk 
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